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" Acts of the Gajarat Legislature and Ordinances promulgafed and
Regulations made by the Governor, '

The followlng Act of the Gujarat Legislature having been assented to by the
President on the 30th July, 1980 is hereby published for general information.

" N. B. PATEL,
Secretary to the Government of Gujarat.
Legal Department,

GUJARAT ACT NO. 7 OF 1980

{First published, after having received the assent of the Presuflent in the |
“Gujarat Government Gazette” .on the 3lst July, 1980).

An Act to amend and corisolidate the law rela‘ting to the prevention of introduc-
t:on spread or reappearance of insect pests, plant diseases and Hoxious
“weeds injurious to crops, plants or trees in the State of Gujarat.

Tt is hereby enacted in the Thlrty-fu-st Year of the Repubhc of lndla as
fnﬂcws —

1 () This Act may be called thc Gu]arat Agncultural Pests and Dﬂeaqes Short tithe,
Act, 1930 ] _ eXxtant and

oomm.enpe
ment,

NN extends: to the whole of the State of Gujarat. .
{3) It shall be decmed to have come into force on the 19th Apn] }980
8’1

W'WH ’ﬂ"“‘
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Definitions. 2, Im this Act, usless the oontext otherwiss requires,—
()] M means an Assessor appomtcd under secnon 19;

@ ‘inlect pest" means any pest declared to be an insect pest by a notifi-
cation under section 3;

(3 “Inmspector” racans an Inspector appointed under swtion 19; '

(4 ‘“potified arca” means any area specified in the notification issued -
under section 3 in which a declaration made under the said -section is in force;

(5 “noxious weed” means any weed declared to be a noxious weed by a
notlﬁcatlon under section 3;

(6) ‘‘occupier” means the person having for the time being the “right of
occupation of any land, water or premises, or-his authorised agent or any
person in actual occupation of the land, water or premises; '

{7 “pc'st” tneans any insect or other invertebrate animal;

& “plant” includes the fruit, leaves. bark, cuttings and any Iwmg portion
of a plant bat does not include the seed:

Provided that the State Government may, by notification in the-Official
Gazette, direct that the seed of any particular plant shall be mcluded in the
definition of plant;

(9) “plant discase” means any fungoid, bacterial or pasasitical or other
disease declared to be a plant disease by a notification under séction 3; '

(o “prcscrif)ed” means prescribed: by rules made ﬁnder section 22.

Powor to 3. (I} - Whenever it appears to the State Goverpment that any pest discase
deolare inseot or weed is injurious to crops, plants or trees in any local area and that it is

ts, plant
, ﬂfs’e:mf I:;:ml necessary to take measures to eradicate such pest, disease or weed or to prevent
‘:‘:‘;‘5’.‘" its introduction, spread or re-appearance, the State' Government may, by notifi-
snd to dirsot cation in the Official Gazette.—
messnmeto - )
" wseadloate or
prevent - () declare that such pest disease or weed is an insect pest, plant  disease

. vhem. or hoxious weed:

(7)) specify the local ‘area within which and the pcnod durmg which “such
dec!araﬂon shall remain in force;

(D prohibit or restrict the movement or removal of any plant, tree, soil
or manure from one place to another within or outside such ares; and
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(fv) direct the ca:rymg out of such preventive or remedial measures includ-
ing the destruction of any insect pest, plant disease or noxious weed or the
planting or destruction of any crops, plants or tgees within the period specified

- in such notification as the State Government may deem necessary in order to
eradicate such pest, disecase or weed or to prevent its mtroducnon. spread or

re-appoarance:

Provided that where the State Government is satisfied at the time of issuing

such notification or at amy time thereafter, that it is necessary to carry out-
- such preventive or remedial measures immediately in any local area, it may in
or by such notification direct, such measures to be carmried out immediately,—

(@) by itself through its own officers, or

(b)' by such persons of institutions including the occupier and in such
manper as the State Government may specify in such notification, and

the cost of any measures so carried out—
(# by the officers shali be payable to the State Govermnent, and

G by the persons or the institutions shall be payable to the persons or
as the case may be, the institutions,

by each ‘occupier in the local area to such extent, in such proportion and within
such time, as the State Government may, by order determine, ‘
(2) The substance of the notification issued under sub-section () shall also
be notified by the Co]lector by beat of drum or other customary mode in  such
Jocal asea.
. 4 On the issue of a notification under section 3, every occupier witbin the Duties of o
notified area shall carry out within the period specified therein the preventive Jgonpleron
thy isave of
or remedial measures mentioned in such notification and act in compliance a notification
thereof, and it ‘shall also be lawful for the Collector to call upon any male pador, seo-
person, not being below the age of 18 years and residing wihin such notified

area, to- rcndcr such assistance m carrying out such measures, as he may consndcr
necessary . : .

Prmdcd that no person who 13. by reason of old age. physical dlsabrhty or
any other reasonable cause, incapable of rendering assistance or who lives at a
distancs of more than eight kilometers from the place where his presence is
required shall be called upon to remder such assistance: S

" Provided further-that for the. purpose of calling- upon any person  whose

assistance is required, it shall be sufficient to notify such requirement by a- pro-

_ ¢lamation in tiifs behalf made by beat of drum or other customary mode in the
locality in which such person is residing. ~ ° :
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?owe:;t ofw 5. Any Inspmor may. after giving notice in such form and mauner and _
napoclor

ontet  upon before such time as may be prescribed,” enter upon any land, water or ptcmisea
any land, smlated in a potified area for the purpose of ascerlaining—

wator or
_ premises,

() whether therc is any insect pest, plant disease or noxious weed on such
land, water or premises;

(i) whether the preventive or remedial measures mentioned in a netifi-
cation issued under section 3 have been carried out, or anything has been done
in contravention of such notification.

"Power of 6. 1If, on inspection of any land, water or premises under section-5, the
Inspuator to -

oarey out Anspector finds that there is any insect pest, plant disease or noxious weed onp such
préventive orJand, water or premises, or that preventive or remedial measures nientioned in
ﬁxzim on @ Dotification jssued under section 3 have not been carried out, even 'though
failure of  the period specified in such notification has expired or that anything has been
peeinal *° dome in contravention of such notification, the  fuspector may, subject to the,
: general or special orders of the State Government, carry out, at the expense of
the occupier of su(_:h land, water or premises such - preventive or remedial
measures Or remove any crop planted in contravention of the notification or dis-

continue the contraveniion of such notification.
f.fsi""‘t’{z] n"f 7. (I} The cosis of any preventive or remedial measures carried out or any
. the oeccupicr. other action taken under the proviso to sub-section (/) of section 3 or sectlm 6.

shall be recoverable from the occupier as an arrear of land revenne.

" (2} Any such occupier may, within thirty days. from the first demand of
such costs from him, prefer an appeal to the Collector or to such othtr officer
as the Collector may appoint in this behalf on the ground that,—

{(f) the costs include charpes for 1tems other than the cost- of Iabour,
material ‘or usé of implements; or

: (i) the charges for labour or material or use of implements are unreason-
-« -~ ably high

- {3 Om receipt of an appeal under sub-section (2)' the Collectdr or other
~ officer, as the case may be, shall after giving the . occupier an- opportumty of
being heard, past such order thereon as he thinks ﬁt

(4} BEvery order passed under sub-secuon (3) shall be final and concluswe
and shall' not be liable to be called in qucstlon in any Court

Conipensae 8 (I) X. in carrying out any preventive or remedial measu'res under section
tion for

destruction 3 or 6, the officer. of Government, person, institution - or Inspector dcstroys or
of trees or causes to be destroyed,—

plants,
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(@) any tree which is infected with an inseci pest or a _plant_disease,__ o

(b) any plémts some or ali of which are infected with ihscct pest or plant -
disease and which are grown so closely together that 1t is not pmcucable to
treat each plant mdwndually, or :

_(c) any planis or trees, - which though not infected at the time with an '
insect pest or a plant discase are, in the opinjon of the officer, person, institu-
uon or, as the case may be, inspector, liable to such infection,

the officer, pesson, instifution or as the case may be, Inspector shall givé notice
1o the occupier of the land or premises on which such trees or plants were
grown stating particulars of the trees or plants destroyed and estimate of thelr
value. . .

(2 When any tree or plant is destroyed under sub-section’ (), the occupier
shall be entitled to compensation determined in thé manper provided in sec-
" tion 11.

9. If an ovcupier in carrying out, any preventive or remedial measures directed Compensas
to be carried out by the notification issued under section. 3 destroys any tree or t:-::g fg:
plant in accordance with such direction he shall be entitled to such compensation gﬁ:ﬁ & b
. as he would bave been entitled to under section 8 as if such tree or ptam had bceﬂpcoupigro, ¥
dcstroyed by the officer, person, iostitution or, as the case may be, Il:ispector

10.-' Bvery ‘claim for compcnsatlon shall be made in wntmg to the Assessor Procedurs.

mthm one month from the date of— for olaims
' for oompen.

_ tion,
(7)) the notice given undet sub- sectlon (I) of section 8, if the claim is rnal:lena o

. underthesa:dsecuon.or

(i) the destruction of the tree or plant, as the case may be, lf the claim
is made under section 9.

‘11, () On receipt of any ¢laim under section 10, the Assessor shall, Awapd of
subject to the provisions of sub-section (2) and after making an inquiry in the i‘mmri
presctibed manner and taking such evidence as he thinks fit, fix the amount of poal.
compensation due to the occupier under the prowsxons of this Act and make
an award for-such amount. :

(2) The amount of oompe_nsation shall—
fa) for ev;ry destroyed tree of the kind referred to in clause (aj of sub-

section (I} of section 8, not exceed ome-half of the value ofthe said tree;

(b for every destroyed i:lant’ of the kind referred -to in clause (b) of sub-
section (f) of section 8, not exceed ‘the three-fifths of its value; and
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(¢} for every desiroyed plant or tree of the kind referred to in clause {c) of
sub-section (/} ot section 8, be its full value;

Provided that no compensation shall be payable for—
(i) any noxicus weed destcoyed;

(u} any cotton plant destroyed in order to eradicate or prevent the iatro- .
duction or reappearance of any insect pest or plant disease;

(iu') the destruction of trees and plants infected with ‘any insect pest or -
plant disease which in opitgion of the Inspecior contracted infection due
to the negligence of the occupier in carrving out the preventive or remedial
measures menticned in the notification issued under section 3.

. Explanafion—For the purposes of this section, value means the value of a
tree or plant at the time of its destruction.

(3} If any amount is due from the occupier on account of costs incurred in
catrying out the preventive or remedial measures under the proviso to sub.
section (I} of section 3 or under section 6, the whole or part of the amount
of compensation awarded to him, as may be necessary, shall be set off agamst
the amount of costs due from him.

9 A .copy’ of every award made by an Assessor shall be sent to the occupier
to whom such compensation has been awarded and to the Inspector of the
notified area concerned.

(5) The occupier or the Inspector, as the case may be, may within 30 days
from the date of receipt of a copy of the award under sub-section (4) prefer an
appeal to the Collector against the award.

(6) On receipt of the appeal under sub-section (5), the Collector shall, after

.. giving the occupier and the Inspector an opportunity of being heard, pass such

order thereon ae he thinks fit.

-

N B\_rery order passed-under sub-section (6) shall be final.
12. (I} If any insect pest, pIant disease or noxibus weed appears in any :
village adjoining # notified area, the village officers of such village shall forthwith

report the fact to the Collector or such other oﬁ‘iccr as the State Government may

appoint in this behalf. : r

{(2)- The Collector or such other officer, as wic case may be, shall, on receipt
of such report and after making such further inquiry as he may deem necessary
forward it to the State Government with his remarks thereon,
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13. (/) When any notified area in which locusts have been declared to be anP“b‘;B to,
(insect pest under section 3 is invaded or is in. danger- of an invasion by the :f';n&,,
locusts, the Collector or any officer appointed by him in this behalf may, with sorma in

a view to facililating preventive or remedial measures against locusts, by procla- out r;:%-
matlon publlshcd in the manner hereinafter specified,— . _ ;ﬂm‘;l or

ma&EUres

(¢) call upon all male persons not below the age of- 18 and above the age ineluding

destruation
of 60 years and residing in the notified area to render all possible assistance of loousts

in carryiug out preventive or remedial measures and in the destruction  of i» oase of

losuek .
locusts : - = menAce.

Provided that no person who, on account of physical infirmity is incapable
of rendering assistance or who resides at a distance of more than eight kilo-

meters from the place where his assistance is reqmred shall be called upon to
render assistance under this clause;

(h) require all or any male persons not below the age of 18 and above the
age of 60 years and residing in the notified area to present themselves at such
time and at such place and to such authority as may be specified in the pro-
clamation and to render such service and for such time as may be required of
them by the authority to whom they have presented themselves in pursuance
of such proclamation : .

Provided that no preson who, by reason of old ége, physical infirmity or
any other reasonable cause. is incapable of rendering such service shall be
called upon to render service under this clause.

(2) When any person is called upon fo-render assistance under -clause (4) of
sub-section (7), the Collector or the officer appointed or any officer authorised
by the Collector may direct such person to do or not to do any particular thing.

(3) Persons who are called upon to render service under clause () of sub- "
section () shall, in consideration of such service, be entitled to such payment
as may be prescribed.

(9 A proclamation under sub-section (I) shall be published by the beat of
drum in the town or village and by affixing copy thereof in chawdi, chora or
in some other public building or place in the town or village, as the case may
be, and the statement in writing by the Collector or officer making the proclama-
fion to the effect that the proclamation was duly published on a spccsﬁed day,
shafl be conclusive evidence that the requirements of this section have been com-
‘plied with and that the proclamation was published on such’ day.

(5) A proclamation under sub-section (1) shall cease to operate at the expira-
tion of three months from the date of its issue unless, before the expiration of
the said period of three months, the State Governiment by public nofice, extends
it to a further perlod.not exceedmg threa months. The provisions of sub- -segtion

(M ahall muram mulandle apply fa the publication of sueh publio gotice;
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Power to 14, ({) ‘When any notified area in which locusts have been declared to be an
ol 1o . insect pest under section 3 is invaded or is in danger of an invasion by locusts,
;}gzﬁusf the Collector or any officer appointed by him in this bebalf may, with a view 1o
Melace. facilitating preventive or remedial measures against locusts, by order- in wntmg.

_ requisition any vehicle and make such other orders as may appear to him to be

- necessary or expedient in connection with such requisition. Any vehicle requisi-

'tioned under this section may then be used or dealt with in such‘'manner as may

appear to be necessary or expedient to the officer reqmsntlomng the vehlcle
(¥4) (r’) Bvery order -made under sub-section {7} shall,-—

(a) if it is an order affecting a 001'])01’&1:1011 ora ﬁrm, be served in the
manner provided for the service of a summons in rule 2 of Order XXIX' O o of
rule 3 of Order XXX as the case may be, in the First Schedule of the Code g5,
of Civil Procedure, 1908

(b) if it is an order affcctmg an individual owner other than a corporatlon
or a ﬁrm bo served on the owner—

{h by personally délivering it to him, or
" () by sending it to him by post. or

(/il where the owner cannot be found, by leaving an authentic copy of
the order with some adult male member of the family or by affixing such
copy to some conspicuous part of the premises in which he is known to have
last rcsidcd or carried on business or worked for gain;

(¢} if the ownership of the vehicle to be requ151t10ned is in dispute, be
publls'.hed in the Official Gazerre

(i) Where a question arises whether a person or owner was. duly informed of
an order made in pursuance of sub-section (1) compliance with the requirements
of this sub-section shall he ooncluswe proof that he was so informed: but faiture
to comply with the said requirements shall not preclude proof by other means
that he was 0 informed or affect the' validity of the order. :

(3) If the owner of the vehicle does not, after service of the order in the
manner provided ih sub-section (2) place the vehicle in poeqcéelon nf .the officer
or authority mentioned therein, such offieer or authority, as the case mav be,
may seize the.vehiele from any person who may for the time being be in posses-

smn thereof,

5 o
{4) No owner of any veh1c1e or any person in posscwcm of it shall, 'lf(er

service or publication of an order ' under this qrctmn remove oOr 1Tlow to he
removed any part tvre, tube or any other ACCESSOTY Or in any way damage t‘ha .

yohicle or psrmit fttohe damagod £0 88 10 reduca the usefulness of such vehiclq
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‘) Whes iay vehicla: is -requisitionsd- under this section, there sha_li be paid
locthe: owsier: such compensation, as may be agreed upon between him and the
officer requisitioning the . vohicle and- in the absence of such agreement, such

" compensation as may be determined by the Collector. In determining the amount

o!-’c:mptnuuq:. -the:Collectos shaft take into consideration the loss caused to
N owaer ‘by-repson: of requisition and also the model, make, type. class and

~ condition of thc \rchlcle at the time of requisition:

- Rmavidetl:-thay, the magimum rate of compensation payable to the owner shalt
mib exaeed-such zate per day as the State Government may by generdl or special
onder.fix- from fime-10. time. having regard to the current rates of hire of such

- vehicles prevailing m the district during the pcrrod of requisition:

Provided further that the order determining the compensation made- under this.
sub-section shall be served in the manner provided in sub-section (2).

© Tﬁe ‘officer raqutsitlomng any vehicle may at any time felease the vchu.]c
from requisition-and whén it is decided to do so, a potice in writing shall be

scrved on the owner, in the manner provided in sub-section (2) to take delivery.

of the vehicle on or beforc such datc and from such’ place and person as may
bc spec;ﬁed thercm
() When such notice is served, with effect from the date of service thereof

1o furtlier Jiability for compensation or payment of any other kind shall accrue
for mquisnionmg the vehicle:

Browdqd that !he -officer requisitioning the vehicle may make such further pay-

-

ment on account of compensation for any material damage done to the vchicle -

during the period of requisitioning as may be assessed by the Collector.

() The delivéry of ]josser:;s'ion “of the vehicle to the owner or his accredited
agent shall be « full discharge of any liability of the State Government to deliver

possession to such person as may have rightful claim to possession thercof but .
- shiall not prejudice ‘any right in respect of such vehicle which any other person

may . be entitled by due process of law to enforce against the person to whom

' possews:cm of the vehrclc is so delivered.

A{9) ¥ the owner fajls.to take delivery of the vehicle on or hefore the speci-

fied-date,; the. officer who passed. the order of release of the vehicle may dispose”

of the-same: thereafter in the manner provided in sub-section (J’O) .

Privided” tHat such officer shall be competent to allow the owner such-exten-
sion of time as he deems nroper without any liability for any compensation or
other payment for t'm: penod of extension.

e The dispesal of a. vehigle under sub-section (9) shatl’ be by pubhc auction
and at-the sk of tha owner-. and the sale proceeds shall be made aver to the

oviner afisr dedusting anv. expcndmu'e incurred by the officer releasina the vehicle

trom: feguisition due. 1 hy grmer. ot taking defivery of it on or Baforg (e smeck.
fied date. o \

19-Bytrs 284
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(I1) The Collector or the officer appointed by him in thig bebalf, ‘wiay with
a view to requisitioning apy wvehicle under this ".section or: determmmg tho
compensatlm payable for such reqmsmomn:g by order m wntmg.—é . N

() require any person fo furnish to such officer or auhonty as - may he
specified in the order such information in' his possesmon reiatmg to ihe vehmh
as may be specnﬁed

(b) dlrect that the owner or the persom in possession of the vehicle shall’
not without his permission dispose it of or remove it ill ‘the éxpiry of such”
period as may be specified in the order from the premises’ or the place in -

: w}uch it is kept, -

Exp!anat:on ~—For the purpose of this section,—

Aa) “owner“ includes, in relation to a vehicle - which is the subject of
a hire purchase agreement, the person in possession of the vehicle undpr the .
agreement; :

(B) “vehicle” means any vehicle used or capable of being used for the
purpose of transport of person or goods upon roads, whether pmpeilcd by
mechanical power or not. _

15, (I) Every order passed under section 14 including any order dctcrmining

against order compensation for requisitioning a vehicle shail be appealable to the Collector if

‘pasead
nnder

-saotion 14,

I Spacial
. powors of
,entry and

inspestion, -

Ponalty,

it is passed by any officer lower in rank than that of a Collector and to thc |
prescribed authority if it is passed by the Collector. .

{2} Such appeal shall be presented within thirty days of the date on whlch thz
order appealed against was served on the appelliant. S .

(3 Every order passed in such appeal shall be final and shall not be hable to
be called in questlon m any Court. _ )

_16. Wlthout prc]udrce to any powers otherwise conferred by this Act, any
person authorised in this behalf by the State Government may enier and inspect
any premises or vehicle for the purpose of ascertaining or determining’ whe-
ther, and if so in what manner, any order under section 13 or section ‘14

should be made or with a wew to securing comp]:ance -with any order- m,ade

thérzunder.

17 (1) Whoever acts in contravention of the directions oontamed in a nou-
fication issued under section 3 shall, on conviction, be punishablé * with fine
which may extend to fifty rupees or in default to simple lmpnsonmcnt for ‘a
period- not exceeding ten days, and for the second or subsequent 'offencé with
fine which may extend to one hundred rupees of in default to simple lmpnsgg.

men; for @ period not cxceedms twcnty days,



! of

o4,

Panr IV)  GUJ, GOVT. GAZ, EX., JULY 91, 1980/SRAVANA'9, 1003 23-11

~ (2)  Whoever commits a breach of the provisions of any rule made umder
section: 22 shall; on conviction be punishable with fine which may extend to
fifty rapees and for the second or subsequent offence with fine which may extend
to one hundred rupees. -

(3) . Whoever without reasonable excuse, fails to render in the manner required
any assistance or service which he is required to render or to do amything or
to abstain from doing anything which he is required to do or to abstain from
doing in pursuance of a proclamation under sectior 13, shall on conviction be
punishable. with fine which may extend to fifty rupees and for the second or
subsequent offence with fine which may extend to ome hundred rupees.

() Whoever contravenes any order made under section 14 or does anything
in contravention cof the provisions of the said section shall, on conviction, be
punishable with fine which may extend to five hundred rupees and for the second
or subsequent offence with fine which may extend to one thousand rupees.

&) Whocvcr “voluntarily obstructs or offers any resistance to or impedes or
otherwise inte:feres with-—

(@) any cficer or person exercising any powers or performing any duties
-conferred’ or imposed on him by or in pursuance of the provisions of this
Act or otherwise discharging any lawful functions in connection with preven-
tive or remedial measures taken or to be taken against locusts under the

- ‘provisions of this Act; or any proclamations, orders or directions made or
- given thereunder, or ' '

(b) . any person who is carrying out the orders or directions of any such

officer or persom as aforesaid or who is otherwise acting in accordance with

- his duty in, pursuance of this Act or any proclamations. orders or directions
made or given thereunder,

shall on conviction, be punishable with imprisonment which may extend to three
months -or with-fine which thay extend to five hundred rupees or with both and
for the second or subsequent offence with imprisonment which may extend to six
monthg or with:fine which may extend to one thousand rupees or with both.

~ is. Offences under section 17 shall be tried in accordance with the provisions

contained jn sections 262 to 265 of the Code of Criminal Procedure, 1973.

" 19, The State Government may, by notification in the Oﬂ‘ic}'al Gazette, appoint
such persons ss it deems fit to be Inspectors and Assessors for such local
preas a3 may bo specified in such notification,
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iarotfi: rwit -2 (i) No-suit, prosecution -or qther . legal proaeedﬁlg shait he raghinst imy
loga! person in respect of anything in good faith: done or jntended ‘to "be:xione under
proccadings  6r-jn pursuance of this Act, or for any damage caused by any action taken iﬁ

good faith in carrying out the provrslons of this Act.

' 42) . No prosecation under this Act shall be commenced without tho previous
sanction of tise Collector, nor after six menths from the date of the: commission
of the alleged offence. . . Y

30!;03:1::“ - 21. The State Government may, by order direct that any power (éxcept thié
power to make rules under section 22) exercisable by it undér this Act shalt b
exercisable by such officers subordinate to the State Governinent and sub}ect to
suoh eondmom |f any, as may be specified in the order :

Powor 1o .22, (1) The State Govemment may, by notlﬁcatlon in the Oh‘lcmf Gazeﬂt,

' mfk" ruled  ake rules for carrying out the purposes of this Act

'(2) " In patticular’ and without prejud'iee to the generality of the - foregding
powers, such rules may be made to provide for all or any: of the’ follomw
malters namel) — _

(i) the form and manner in which, and the time within which, notwo under
“section 5 shall be gwen _ .

(#) the mianner of making an inquiry under sub-section {1) of m 11

(i payment to- which persons referred to in sub-sectxon (3) of section 13
shall be_entitled; : . :

(iv) the ari'tilo'rity o “which an appeal against’ an order passéd by the
Collector shail be made under sub-section (/) of section 15; SR

o (v) any other matter which is to be or may be prescribod by rules "undm

. this Act ’ - _

. (3) The- power “to make rules conferred by this ‘section shall be’ subjecl 10
the condmon of the rules bemg made _after previous pubhmuon - ) . _
) Al rules made under this section shall be 1aid for nof less thad” tﬁﬂy

days before the State Legislature as soon as possible after ‘they are made and

‘shall be subject to rescission by the State Legislature, or to such modification as

the State Iegislature may make, during the sessron in wlnch they are so lard or

" the session 1mmedrately following.

(5) Any rescission or modiﬁcatmn 50 made by the State Leg:slatllfo sln!l bef :
published in the Official Gazelte and shall thereupon take éﬂ'ect.
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23. (I) On the commencoment of this Act— ‘ . :ngeal and
. i ) savings,
Bawm. (@ the Bombay Agricultural Pests and Discases Act, 1947, and
. !I-IH.I .

@ () the Gujarat Agriculiural Pests and Discases Ordinance, 1980,
5 of  sball stand ropealed:

Provided that anything done or any action taken under the provisions of the
Act so repeaied shall, so far as it is not inconsistent with the provisions of this
Act continue in force and be deemed to have been done or taken under the
corresponding provisions of this Act unless and until it is superseded by any- .
thing done or aoy action taken under the provisions of this Act,

(2} Notwithstanding the repeal of the said Ordinance, anything done or any
action taken under the said Ordinance shall be deemed fo have been done or
" taken under the corresponding provision of this Act.

 I¥-Exwra 23-3 )
. _ PRINTED AT THE 90.EANMENT CEMTRAL PRESS, GANDHINAGAR.





